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NHRC 

NHRC, India takes suo motu cognizance of the reported suicide of a man after 

alleged physical torture by police demanding bribe in Farrukhabad district, Uttar 

Pradesh 

Press release 

National Human Rights Commission 

https://nhrc.nic.in/media/press-release/nhrc-india-takes-suo-motu-cognizance-reported-

suicide-man-after-alleged-0 

New Delhi: 25th July, 2025 

NHRC, India takes suo motu cognizance of the reported suicide of a man after alleged 

physical torture by police demanding bribe in Farrukhabad district, Uttar Pradesh 

Issues notice to the State DGP, calling for a detailed report on the matter, within two 

weeks 

The National Human Rights Commission (NHRC), India has taken suo motu cognizance 

of a media report that a man committed suicide on 15th July, 2025, after alleged physical 

torture by the police in Farrukhabad district of Uttar Pradesh. Reportedly, the police had 

called the man to a police station following a complaint against him by his wife. 

The Commission has observed that the contents of the news report, if true, raise a serious 

issue of violation of human rights of the victim. Therefore, the Commission has issued a 

notice to the Director General of Police, Uttar Pradesh calling for a detailed report on the 

matter, within two weeks. 

According to the media report, carried on 16th July, 2025, the victim reached the police 

station with his father for a compromise, but he was tortured and a bribe was demanded 

to settle the matter. 

***** 
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PIB 

NHRC, India takes suo motu cognizance of the reported suicide of a man after 

alleged physical torture by police demanding bribe in Farrukhabad district, Uttar 

Pradesh 

Issues notice to the State DGP, calling for a detailed report on the matter, within two 

weeks 

https://www.pib.gov.in/PressReleseDetail.aspx?PRID=2148355#:~:text=The%20Nation

al%20Human%20Rights%20Commission,Farrukhabad%20district%20of%20Uttar%20P

radesh. 

Posted On: 25 JUL 2025 3:42PM by PIB Delhi 

The National Human Rights Commission (NHRC), India has taken suo motu cognizance 

of a media report that a man committed suicide on 15th July, 2025, after alleged physical 

torture by the police in Farrukhabad district of Uttar Pradesh. Reportedly, the police had 

called the man to a police station following a complaint against him by his wife. 

The Commission has observed that the contents of the news report, if true, raise a serious 

issue of violation of human rights of the victim. Therefore, the Commission has issued a 

notice to the Director General of Police, Uttar Pradesh calling for a detailed report on the 

matter, within two weeks. 

According to the media report, carried on 16th July, 2025, the victim reached the police 

station with his father for a compromise, but he was tortured and a bribe was demanded 

to settle the matter. 

***** 

NSK 
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Hindustan Times 

NHRC seeks report from DGP on `custodial torture’, suicide in Farrukhabad 

https://www.hindustantimes.com/cities/lucknow-news/nhrc-seeks-report-from-dgp-on-

custodial-torture-suicide-in-farrukhabad-101753470377429.html 

By HT Correspondent, Kanpur 

Published on: Jul 26, 2025 07:46 am IST 

According to a statement by NHRC, the deceased, a 25-year-old man, had visited the 

police station along with his father on July 15 in connection with a complaint filed by his 

wife. He had reportedly gone to the police station for a settlement. However, the 

policemen allegedly demanded a bribe from him to resolve the matter and assaulted him 

in custody. 

Taking suo motu cognisance of a suicide allegedly caused by custodial torture and a 

demand for bribe at a police station in Farrukhabad district, the National Human Rights 

Commission (NHRC) has asked the Uttar Pradesh director general of police (DGP) to 

submit a report within two weeks. 

According to a statement by NHRC, the deceased, a 25-year-old man, had visited the 

police station along with his father on July 15 in connection with a complaint filed by his 

wife. He had reportedly gone to the police station for a settlement. However, the 

policemen allegedly demanded a bribe from him to resolve the matter and assaulted him 

in custody. 

Upon returning home, he allegedly died by suicide before leaving a note written on his 

trousers, blaming two policemen and the representative of a politician for his death. 

Expressing concern, the NHRC observed that the contents of the media reports, if true, 

suggest a serious violation of the victim’s human rights. The Commission has issued a 

notice to the U.P DGP, seeking a detailed report within two weeks, the statement said. 

The NHRC emphasised the responsibility of law enforcement agencies to uphold the rule 

of law and ensure the safety and dignity of individuals in their custody. 

Any deviation from this mandate, particularly through acts of coercion or torture, strikes 

at the core credo of constitutional and human rights protections, the statement said. 
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Lokmat Times 

NHRC takes cognisance of man’s suicide following torture by UP Police 

https://www.lokmattimes.com/national/nhrc-takes-cognisance-of-mans-suicide-

following-torture-by-up-police/ 

By IANS | Updated: July 25, 2025 17:39 IST 

NHRC takes cognisance of man’s suicide following torture by UP Police 

New Delhi, July 25 The National Human Rights Commission (NHRC) has taken suo motu 

cognisance of the suicide of a man after alleged physical torture in police custody in Uttar 

Pradesh’s Farrukhabad. 

The police had called the victim to a police station following a complaint against him by 

his wife. The following night, the victim hanged himself with a saree in his room, leaving 

a message written on the pants he was wearing. 

Taking note of a press report, the apex human rights body said the contents of the news 

report, if true, raise a serious violation of the human rights of the victim. 

The NHRC issued a notice to the Uttar Pradesh Director General of Police and called for 

a detailed report on the matter within two weeks. 

According to the media report, carried on July 16, the victim reached the police station 

with his father for a compromise, but he was tortured and a bribe was demanded to settle 

the matter. 

Following the uproar, an FIR was registered against victim’s father-in-law, brother-in-law, 

and one other, along with constables Yashwant Yadav and Mahesh Upadhyay of the 

Hathiyapur outpost. 

Both constables have been suspended and sent to police lines by Superintendent of 

Police. Established under the Protection of Human Rights Act, 1993, the NHRC, an 

autonomous statutory body, is an embodiment of India's concern for the promotion and 

protection of human rights. 

Its primary role is to protect and promote human rights, defined as the rights relating to 

life, liberty, equality, and dignity of individuals guaranteed by the Constitution or embodied 

in the International Covenants and enforceable by courts in India. 

The apex human rights body has the power to take suo motu (on its own motion) action 

based on media reports, public knowledge or other sources, without receiving a formal 

complaint of human rights violations. 

Disclaimer: This post has been auto-published from an agency feed without any 

modifications to the text and has not been reviewed by an editor 
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Hindu 

NHRC issues notice to Uttar Pradesh government over alleged police torture 

leading to death 

Observing that the matter raises a serious issue of violation of human rights of the victim, 

the commission has issued a notice to the Director General of Police, Uttar Pradesh, 

calling for a detailed report on the matter, within two weeks. 

https://www.thehindu.com/news/national/uttar-pradesh/nhrc-issues-notice-to-uttar-

pradesh-government-over-alleged-police-torture-leading-to-death/article69854817.ece 

Published - July 25, 2025 07:50 pm IST - New Delhi 

The Hindu Bureau 

The National Human Rights Commission (NHRC) on Friday (July 25, 2025) issued notice 

to the Uttar Pradesh government in the case of a death by suicide of a person allegedly 

after facing physical torture by the police in Farrukhabad district. 

The National Human Rights Commission (NHRC) on Friday (July 25, 2025) issued notice 

to the Uttar Pradesh government in the case of a death by suicide of a person allegedly 

after facing physical torture by the police in Farrukhabad district. 

According to the reports, the incident took place on July 15. The kin alleged that the police 

had called the victim to a police station following a complaint against him by his wife. He 

reached the police station with his father for a compromise, but he was tortured and a 

bribe was demanded to settle the matter. 

Observing that the matter raises a serious issue of violation of human rights of the victim, 

the commission has issued a notice to the Director General of Police, Uttar Pradesh, 

calling for a detailed report on the matter, within two weeks. 
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The Statesman 

NHRC issues notice to UP govt on man’s suicide over police torture 

The National Human Rights Commission on Friday served a notice to the Uttar Pradesh 

government over news of a man committing suicide following torture by police in 

Farrukhabad district. 

https://www.thestatesman.com/india/nhrc-issues-notice-to-up-govt-on-mans-suicide-

over-police-torture-1503462519.html 

SNS | Lucknow | July 25, 2025 8:11 pm 

The National Human Rights Commission on Friday served a notice to the Uttar Pradesh 

government over news of a man committing suicide following torture by police in 

Farrukhabad district. 

The Commission issued the notice to the UP Director General of Police calling for a 

detailed report on the matter within two weeks. 

The NHRC had taken suo motu cognizance of the media report of the man killing himself 

on July 15 after alleged physical torture by the police. 

Reportedly, the police had called the man to the police station following a complaint 

against him by his wife. 

According to the media report, carried on July 16, the victim reached the police station 

with his father for a compromise, but he was tortured, and a bribe was demanded to settle 

the matter. 
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Free Press Journal 

NHRC Issues Notice Over Man’s Suicide After Alleged Police Torture In Uttar 

Pradesh 

The Commission has observed that the contents of the news report, if true, raise a serious 

issue of violation of human rights of the victim. Therefore, the Commission has issued a 

notice to the Director General of Police, Uttar Pradesh calling for a detailed report on the 

matter, within two weeks. 

https://www.freepressjournal.in/india/nhrc-issues-notice-over-mans-suicide-after-

alleged-police-torture-in-uttar-pradesh 

Rahul M | Updated: Friday, July 25, 2025, 05:53 PM IST 

The National Human Rights Commission (NHRC), India has taken suo motu cognizance 

of a media report that a man committed suicide on 15th July, 2025, after alleged physical 

torture by the police in Farrukhabad district of Uttar Pradesh. Reportedly, the police had 

called the man to a police station following a complaint against him by his wife. 

The Commission has observed that the contents of the news report, if true, raise a serious 

issue of violation of human rights of the victim. Therefore, the Commission has issued a 

notice to the Director General of Police, Uttar Pradesh calling for a detailed report on the 

matter, within two weeks. 

According to the media report, carried on 16th July, 2025, the victim reached the police 

station with his father for a compromise, but he was tortured and a bribe was demanded 

to settle the matter. 
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Money Control 

NHRC issues notice to UP DGP over man dying by suicide after police torture 

Reportedly, the man was called to a police station following a complaint against him by 

his wife. 

https://www.moneycontrol.com/news/india/nhrc-issues-notice-to-up-dgp-over-man-

dying-by-suicide-after-police-torture-13327557.html 

 Moneycontrol News | July 25, 2025 / 16:56 IST 

The National Human Rights Commission (NHRC), on July 25 (Friday) said it has issued 

a notice to the Uttar Pradesh Police chief over reports that a man dying by suicide after 

alleged physical torture by police in Farrukhabad district earlier this month. 

The statutory body on human rights NHRC, in a statement, said that the content of the 

news report, if true, raises a serious issue of violation of the human rights of the victim. 

The NHRC has taken “suo motu cognisance of a media report that a man committed 

suicide on 15th July, 2025, after alleged physical torture by the police in Farrukhabad 

district of Uttar Pradesh,” it said. 

Reportedly, the man was called to a police station following a complaint against him by 

his wife. 

The commission has issued a notice to the director general of police of Uttar Pradesh, 

seeking a detailed report in two weeks. 

“According to the media report, carried on July 16, the victim reached the police station 

with his father for a compromise, but he was tortured and a bribe was demanded to settle 

the matter,” it said. 

With inputs from PTI 
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Devdiscourse 

NHRC Probes Alleged Police Torture Leading to Suicide in Uttar Pradesh 

The NHRC has sought a report on the alleged suicide of a man in Uttar Pradesh following 

police torture linked to a bribery demand. The incident involves a marital dispute and 

raises serious human rights concerns, prompting an investigation into the police's 

conduct. 

https://www.devdiscourse.com/article/headlines/3517572-two-killed-after-speeding-

trucks-hit-their-motorcycle-in-ups-pratapgarh 

Devdiscourse News Desk | Updated: 25-07-2025 16:29 IST | Created: 25-07-2025 16:29 

IST 

The National Human Rights Commission (NHRC) has launched an inquiry into news 

reports suggesting a man in Uttar Pradesh's Farrukhabad district died by suicide following 

alleged police torture related to a bribery demand. 

Reportedly dated July 16, the man was called to a police station about a complaint filed 

by his wife. Accompanied by his father, he reportedly tried to resolve the issue but was 

allegedly abused by officers and asked for a bribe. 

The NHRC has expressed deep concern over these allegations, noting that if proven true, 

it would represent a severe human rights violation. A notice has been issued to the 

Director General of Police in Uttar Pradesh, demanding a comprehensive report within 

two weeks. 

(With inputs from agencies.) 
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Devdiscourse 

Human Rights Commission Demands Accountability in Alleged Police Torture 

Case 

The NHRC has issued a notice to the Uttar Pradesh Police chief over the alleged suicide 

of a man reportedly tortured by police in Farrukhabad. This incident, stemming from a 

dispute, raises serious human rights violation concerns. A detailed report has been 

requested within two weeks. 

https://www.devdiscourse.com/article/law-order/3516831-human-rights-commission-

demands-accountability-in-alleged-police-torture-case 

Devdiscourse News Desk | New Delhi | Updated: 25-07-2025 16:43 IST | Created: 25-07-

2025 16:43 IST 

The National Human Rights Commission (NHRC) has intervened after reports emerged 

of a man committing suicide following alleged police torture in Uttar Pradesh's 

Farrukhabad district. 

The incident reportedly occurred on July 15, 2025, when the victim, accompanied by his 

father, attended a police station to resolve a complaint lodged by his wife. Instead, he 

allegedly faced torture and demands for a bribe. 

Deeming these allegations as severe violations of human rights, the NHRC has issued a 

notice to the Uttar Pradesh Police chief, seeking a comprehensive report within a two-

week timeframe. 

(With inputs from agencies.) 
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India News Stream 

NHRC takes cognisance of ma’’s suicide following torture by UP Police 

https://www.indianewsstream.com/nhrc-takes-cognisance-of-mans-suicide-following-

torture-by-up-police/ 

July 25, 2025 

New Delhi: The National Human Rights Commission (NHRC) has taken suo motu 

cognisance of the suicide of a man after alleged physical torture in police custody in Uttar 

Pradesh’s Farrukhabad. 

The police had called the victim to a police station following a complaint against him by 

his wife. The following night, the victim hanged himself with a saree in his room, leaving 

a message written on the pants he was wearing. 

Taking note of a press report, the apex human rights body said the contents of the news 

report, if true, raise a serious violation of the human rights of the victim. 

The NHRC issued a notice to the Uttar Pradesh Director General of Police and called for 

a detailed report on the matter within two weeks. 

According to the media report, carried on July 16, the victim reached the police station 

with his father for a compromise, but he was tortured and a bribe was demanded to settle 

the matter. 

Following the uproar, an FIR was registered against victim’s father-in-law, brother-in-law, 

and one other, along with constables Yashwant Yadav and Mahesh Upadhyay of the 

Hathiyapur outpost. 

Both constables have been suspended and sent to police lines by Superintendent of 

Police. Established under the Protection of Human Rights Act, 1993, the NHRC, an 

autonomous statutory body, is an embodiment of India’s concern for the promotion and 

protection of human rights. 

Its primary role is to protect and promote human rights, defined as the rights relating to 

life, liberty, equality, and dignity of individuals guaranteed by the Constitution or embodied 

in the International Covenants and enforceable by courts in India. 

The apex human rights body has the power to take suo motu (on its own motion) action 

based on media reports, public knowledge or other sources, without receiving a formal 

complaint of human rights violations. 

IANS 

INDIA NEWS STREAM, Online, 26.7.2025
Page No. 0, Size:(0)cms X (0)cms.

https://www.indianewsstream.com/nhrc-takes-cognisance-of-mans-suicide-following-torture-by-up-police/
https://www.indianewsstream.com/nhrc-takes-cognisance-of-mans-suicide-following-torture-by-up-police/


LatestLY 

India News | NHRC Initiates Suo Motu Action over Alleged Police Torture Leading 

to Suicide in Uttar Pradesh 

Get latest articles and stories on India at LatestLY. The National Human Rights 

Commission (NHRC) has taken suo motu cognisance of media reports regarding the 

alleged suicide of a man in Farrukhabad district, Uttar Pradesh, reportedly following police 

torture linked to a bribery demand. 

https://www.latestly.com/agency-news/india-news-nhrc-initiates-suo-motu-action-over-

alleged-police-torture-leading-to-suicide-in-uttar-pradesh-7021465.html 

Agency News ANI| Jul 25, 2025 04:48 PM IST 

New Delhi [India], July 25 (ANI): The National Human Rights Commission (NHRC) has 

taken suo motu cognisance of media reports regarding the alleged suicide of a man in 

Farrukhabad district, Uttar Pradesh, reportedly following alleged police torture linked to a 

bribery demand. 

According to reports dated July 16, the man was summoned to a police station a day 

earlier in connection with a complaint filed by his wife. 

Accompanied by his father, he sought to resolve the matter amicably, but was allegedly 

subjected to physical abuse and pressured to pay a bribe by police personnel. 

The NHRC, expressing serious concern, stated that if the allegations are confirmed, the 

incident would constitute a grave human rights violation. 

A notice has been issued to the Director General of Police, Uttar Pradesh, seeking a 

detailed report within two weeks. 

Additional reports indicate that the man, a resident of Farrukhabad, had been entangled 

in a marital dispute, which led to a complaint being filed against him by his wife's family 

at a local police outpost. Following this, two officers allegedly assaulted him and 

demanded money for his release. 

His family reportedly paid Rs 40,000 to secure his freedom. Deeply distressed, the man 

is said to have died by suicide, hanging himself in his room. (ANI) 

(The above story is verified and authored by ANI staff, ANI is South Asia's leading 

multimedia news agency with over 100 bureaus in India, South Asia and across the globe. 

ANI brings the latest news on Politics and Current Affairs in India & around the World, 

Sports, Health, Fitness, Entertainment, & News. The views appearing in the above post 

do not reflect the opinions of LatestLY) 
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Sakshi Post 

NHRC takes cognisance of man’s suicide following torture by UP Police 

https://www.sakshipost.com/news/nhrc-takes-cognisance-man-s-suicide-following-

torture-police-433019 

Jul 25, 2025, 17:35 IST 

New Delhi, July 25 (IANS) The National Human Rights Commission (NHRC) has taken 

suo motu cognisance of the suicide of a man after alleged physical torture in police 

custody in Uttar Pradesh’s Farrukhabad. 

The police had called the victim to a police station following a complaint against him by 

his wife. The following night, the victim hanged himself with a saree in his room, leaving 

a message written on the pants he was wearing. 

Taking note of a press report, the apex human rights body said the contents of the news 

report, if true, raise a serious violation of the human rights of the victim. 

The NHRC issued a notice to the Uttar Pradesh Director General of Police and called for 

a detailed report on the matter within two weeks. 

According to the media report, carried on July 16, the victim reached the police station 

with his father for a compromise, but he was tortured and a bribe was demanded to settle 

the matter. 

Following the uproar, an FIR was registered against victim’s father-in-law, brother-in-law, 

and one other, along with constables Yashwant Yadav and Mahesh Upadhyay of the 

Hathiyapur outpost. 

Both constables have been suspended and sent to police lines by Superintendent of 

Police. Established under the Protection of Human Rights Act, 1993, the NHRC, an 

autonomous statutory body, is an embodiment of India's concern for the promotion and 

protection of human rights. 

Its primary role is to protect and promote human rights, defined as the rights relating to 

life, liberty, equality, and dignity of individuals guaranteed by the Constitution or embodied 

in the International Covenants and enforceable by courts in India. 

The apex human rights body has the power to take suo motu (on its own motion) action 

based on media reports, public knowledge or other sources, without receiving a formal 

complaint of human rights violations. 
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News Drum 

NHRC notice to UP DGP over man `committing suicide’ after `police torture’ 

https://www.newsdrum.in/national/nhrc-notice-to-up-dgp-over-man-committing-suicide-

after-police-torture-9535715 

New Delhi, Jul 25 (PTI) The NHRC on Friday said it has issued a notice to the Uttar 

Pradesh Police chief over reports that a man committed suicide after alleged physical 

torture by police in Farrukhabad district earlier this month. 

The National Human Rights Commission (NHRC), in a statement, observed that the 

content of the news report, if true, raises a serious issue of violation of the human rights 

of the victim. 

The NHRC has taken "suo motu cognisance of a media report that a man committed 

suicide on 15th July, 2025, after alleged physical torture by the police in Farrukhabad 

district of Uttar Pradesh," it said. 

Reportedly, the man was called to a police station following a complaint against him by 

his wife. 

The commission has issued a notice to the director general of police of Uttar Pradesh, 

seeking a detailed report in two weeks. 

"According to the media report, carried on July 16, the victim reached the police station 

with his father for a compromise, but he was tortured and a bribe was demanded to settle 

the matter," it said. PTI KND RHL 
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Hindustan  

यूपी के ध्यानार्थ - एनएचआरसी का यूपी के पुलिस महालनदेशक को नोलिस 

- पुलिस टार्चर से तंग आकर व्यक्ति की आत्महत्या का मामिा - लिभाग ने दो 

https://www.livehindustan.com/ncr/new-delhi/story-nhrc-issues-notice-to-up-police-over-

alleged-torture-leading-to-suicide-201753449738528.amp.html 

Fri, 25 Jul 2025, 06:52:PM Newswrap लहन्दुस्तान, नई लदल्ली 

नई लदल्ली, एजेंसी। राष्ट्र ीय मानिालिकार आयोग (एनएर्आरसी) ने उत्तर प्रदेश के फर्रच खाबाद लजिे में 

कलित तौर पर पुलिस टार्चर से तंग आकर एक व्यक्ति की आत्महत्या से संबंलित खबरो ंका संज्ञान िेते हुए 

पुलिस महालनदेशक को नोलटस जारी लकया है। फर्रच खाबाद लजिे में पुलिस के टार्र्र के बाद एक व्यक्ति ने 

इस माह 15 जुिाई को आत्महत्या कर िी िी। बताया जा रहा है लक पुलिस ने उस व्यक्ति को उसकी पत्नी 

की लशकायत पर िाने बुिाया िा। आयोग ने पाया है लक यलद खबर सत्य है, तो यह पील़ित के मानिालिकारो ं

के उलं्लघन का गंभीर मामिा है। इस मामिे में आयोग ने उत्तर प्रदेश के पुलिस महालनदेशक को नोलटस 

जारी कर दो सप्ताह के भीतर मामिे की िक्तस्तिृत ररपोटच मांगी है। 

मीलिया की 16 जुिाई की ररपोटच के अनुसार, पील़ित अपने लपता के साि समझौता करने िाने पहंुर्ा, िेलकन 

िहां उसे प्रताल़ित लकया गया और मामिे को लनपटाने के लिए रलित की मांग की गई िी। 
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The Print Hindi 

`पुलिस यातना’ के बाद व्यक्ति की खुदकुशी का मामिा : एनएचआरसी ने डीजीपी को भेजा नोलिस 

https://hindi.theprint.in/india/case-of-man-committing-suicide-after-police-torture-nhrc-

sends-notice-to-dgp/847188/ 

भाषा  | 25 July, 2025 06:35 pm IST 

नयी दिल्ली, 25 जुलाई (भाषा) राष्ट्र ीय मानवादिकार आयोग (एनएचआरसी)ने शुक्रवार को बताया दक उसने 

इस महीने की शुरुआत में फरुुखाबाि दजले में पुदलस द्वारा कदित शारीररक यातना दिए जाने के बाि एक 

व्यक्ति के खुिकुशी करने की खबरोों पर सोंज्ञान लेते हुए उत्तर प्रिेश के पुदलस प्रमुख को नोदिस जारी दकया 

है। 

एनएचआरसी ने एक बयान में कहा दक यदि खबरोों में िी गई जानकारी सही है, तो यह पीद़ित के 

मानवादिकारोों के उल्लोंघन का गोंभीर मुद्दा है। 

बयान में कहा गया दक एनएचआरसी ने मीदिया में आई इन खबरोों पर स्वत: सोंज्ञान दलया है दक उत्तर प्रिेश 

के फरुुखाबाि दजले में पुदलस द्वारा कदित शारीररक यातना के बाि एक व्यक्ति ने 15 जुलाई, 2025 को 

आत्महत्या कर ली िी। 

खबरोों के मुतादबक व्यक्ति को उसकी पत्नी की दशकायत के बाि पुदलस ने िाने बुलाया िा। 

आयोग ने उत्तर प्रिेश के पुदलस महादनिेशक को नोदिस जारी कर िो सप्ताह में दवसृ्तत ररपोिु तलब की 

है। 

बयान में कहा गया, ‘‘16 जुलाई को मीदिया में आई खबरोों के अनुसार, पीद़ित अपने दपता के साि समझौता 

करने के दलए पुदलस िाने पहुोंचा, लेदकन उसे प्रताद़ित दकया गया और मामले को दनपिाने के दलए ररश्वत 

की माोंग की गई।’’ 

भाषा िीरज वैभव 

वैभव 

यह खबर ‘भाषा’ नू्यज़ एजेंसी से ‘ऑिो-फीि’ द्वारा ली गई है. इसके कों िेंि के दलए दिदप्रोंि दजमे्मिार नही ों है. 
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Insamchar 

NHRC ने उत्तर प्रदेश में ररश्वत म ांग रहे पुलिसकलमिय ां की कलित श रीररक य तन  के ब द एक 

व्यक्ति द्व र  आत्महत्य  करने की खबर पर स्वतः  सांज्ञ न लिय  

https://insamachar.com/nhrc-takes-suo-motu-cognizance-of-news-of-a-man-committing-

suicide-after-alleged-physical-torture-by-bribe-seeking-policemen-in-uttar-pradesh/ 

Editor  Posted o 25 जुलाई 2025 

राष्ट्र ीय मानवाधिकार आयोग (NHRC) ने एक मीधिया ररपोर्ट पर स्वतः  संज्ञान धलया है धजसमें कहा गया है 

धक उत्तर प्रदेश के फर्रट खाबाद धजले में पुधलस की कधित शारीररक यातना के बाद एक व्यक्ति ने 15 जुलाई, 

2025 को आत्महत्या कर ली। बताया गया है धक पुधलस ने उस व्यक्ति को उसकी पत्नी की धशकायत पर 

िाने बुलाया िा। 

आयोग ने पाया है धक यधद समाचार ररपोर्ट की सामग्री सत्य है, तो यह पीध़ित के मानवाधिकारो ंके उलं्लघन 

का गंभीर मुद्दा उठाती है। इसधलए, आयोग ने उत्तर प्रदेश के पुधलस महाधनदेशक को नोधर्स जारी कर दो 

सप्ताह के भीतर मामले की धवसृ्तत ररपोर्ट मांगी है। 

16 जुलाई 2025 को छपी मीधिया ररपोर्ट के अनुसार, पीध़ित अपने धपता के साि समझौता करने िाने 

पहंचा, लेधकन उसे प्रताध़ित धकया गया और मामले को धनपर्ाने के धलए ररश्वत की मांग की गई। 
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Desh Sewak 

एनएचआरसी ने यूपी पुलिस द्वारा प्रताल़ित लिए जाने िे बाद एि व्यक्ति िी आत्महत्या िा संज्ञान 

लिया 

https://www.deshsewak.org/hindi/news/209709 

नई दिल्ली, 25 जुलाई 

राष्ट्र ीय मानवादिकार आयोग (एनएचआरसी) ने उत्तर प्रिेश के फरु्रखाबाि में पुदलस दिरासत में कदित 

शारीररक यातना के बाि एक व्यक्ति द्वारा आत्मित्या करने के मामले का स्वतः  संज्ञान दलया िै। 

पीद़ित व्यक्ति की पत्नी द्वारा उसके क्तखलाफ दशकायत िजु कराने के बाि पुदलस ने उसे िाने बुलाया िा। 

अगली रात, पीद़ित ने अपने कमरे में सा़िी से फांसी लगा ली और अपनी पैंट पर एक संिेश दलख छो़िा। 

एक पे्रस ररपोटु पर संज्ञान लेते हुए, शीरु् मानवादिकार दनकाय ने किा दक यदि समाचार ररपोटु की सामग्री 

सिी िै, तो यि पीद़ित के मानवादिकारो ंके गंभीर उलं्लघन का संकेत िेती िै। 

एनएचआरसी ने उत्तर प्रिेश के पुदलस मिादनिेशक को नोदटस जारी कर िो सप्ताि के भीतर मामले पर 

दवसृ्तत ररपोटु मांगी िै। 

16 जुलाई को प्रकादशत मीदिया ररपोटु के अनुसार, पीद़ित अपने दपता के साि समझौता करने िाने पहुुँचा, 

लेदकन उसे प्रताद़ित दकया गया और मामले को दनपटाने के दलए ररश्वत की मांग की गई। 

िंगामे के बाि पीद़िता के ससुर, िेवर और एक अन्य के साि िी िदियापुर चौकी के कांसे्टबल यशवंत यािव 

और मिेश उपाध्याय के क्तखलाफ एफआईआर िजु की गई। 
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Desh Sewak 

NHRC ਨੇ ਯੂਪੀ ਪੁਲਿਸ ਵੱਿੋਂ  ਤਸੱਦਦ ਤੋਂ ਬਾਅਦ ਲਵਅਕਤੀ ਦੀ ਖੁਦਕੁਸੀ ਦਾ ਨੋਲਿਸ ਲਿਆ 

https://www.deshsewak.org/english/news/209708 

July 25, 2025 

ਨਵ ੀਂ ਦ ਿੱਲ , 25 ਜੁਲਾਈ 

ਰਾਸ਼ਟਰ  ਮਨੁਿੱ ਖ  ਅਦਿਕਾਰ ਕਦਮਸ਼ਨ (NHRC) ਨੇ ਉਿੱਤਰ ਪ੍ਰ ੇਸ਼  ੇ ਫਾਰਖੂਾਬਾ  ਦਵਿੱਚ ਪ੍ੁਦਲਸ ਦਿਰਾਸਤ ਦਵਿੱਚ ਕਦਿਤ 

ਸਰ ਰਕ ਤਸ਼ਿੱ   ਤੋਂ ਬਾਅ  ਇਿੱਕ ਦਵਅਕਤ     ਖੁ ਕੁਸ਼   ਾ ਖੁ  ਨੋਦਟਸ ਦਲਆ ਿੈ। 

ਪ੍ੁਦਲਸ ਨੇ ਪ੍ ੜਤ ਨੂੂੰ  ਉਸ   ਪ੍ਤਨ   ਆੁਰਾ ਦਸ਼ਕਾਇਤ ਕਰਨ ਤੋਂ ਬਾਅ  ਪ੍ੁਦਲਸ ਸਟੇਸ਼ਨ ਬੁਲਾਇਆ ਸ । ਅਗਲ  

ਰਾਤ, ਪ੍ ੜਤ ਨੇ ਆਪ੍ਣੇ ਕਮਰੇ ਦਵਿੱਚ ਸਾੜ  ਨਾਲ ਫਾਿਾ ਲੈ ਦਲਆ, ਦਜਸ ਦਵਿੱਚ ਉਸਨੇ ਪ੍ਦਿਨ  ਿੋਈ ਪ੍ੈਂਟ 'ਤੇ ਇਿੱਕ ਸੁਨੇਿਾ 

ਦਲਦਖਆ ਿੋਇਆ ਸ । 

ਇਿੱਕ ਪ੍ਰੈਸ ਦਰਪ੍ੋਰਟ  ਾ ਨੋਦਟਸ ਲੈਂ ੇ ਿੋਏ, ਸਰਵਉਿੱਚ ਮਨੁਿੱ ਖ  ਅਦਿਕਾਰ ਸੂੰਸਿਾ ਨੇ ਦਕਿਾ ਦਕ ਖ਼ਬਰ ਦਰਪ੍ੋਰਟ    ਸਮਿੱਗਰ , 

ਜੇਕਰ ਸਿੱਚ ਿੈ, ਤਾੀਂ ਪ੍ ੜਤ  ੇ ਮਨੁਿੱ ਖ  ਅਦਿਕਾਰਾੀਂ    ਗੂੰਭ ਰ ਉਲੂੰਘਣਾ ਨੂੂੰ   ਰਸਾਉੀਂ   ਿੈ। 

NHRC ਨੇ ਉਿੱਤਰ ਪ੍ਰ ੇਸ਼  ੇ ਪ੍ੁਦਲਸ ਡਾਇਰੈਕਟਰ ਜਨਰਲ ਨੂੂੰ  ਇਿੱਕ ਨੋਦਟਸ ਜਾਰ  ਕ ਤਾ ਅਤੇ  ੋ ਿਫ਼ਦਤਆੀਂ   ੇਅੂੰ ਰ 

ਮਾਮਲੇ    ਦਵਸਦਤਰਤ ਦਰਪ੍ੋਰਟ ਮੂੰਗ । 

16 ਜੁਲਾਈ ਨੂੂੰ  ਪ੍ਰਕਾਦਸ਼ਤ ਮ ਡ ਆ ਦਰਪ੍ੋਰਟ  ੇ ਅਨੁਸਾਰ, ਪ੍ ੜਤ ਆਪ੍ਣੇ ਦਪ੍ਤਾ ਨਾਲ ਸਮਝੌਤੇ ਲਈ ਪ੍ੁਦਲਸ ਸਟੇਸ਼ਨ 

ਪ੍ਿੁੂੰਦਚਆ, ਪ੍ਰ ਉਸਨੂੂੰ  ਤਸ ਿੇ ਦ ਿੱਤੇ ਗਏ ਅਤ ੇਮਾਮਲੇ ਨੂੂੰ  ਸੁਲਝਾਉਣ ਲਈ ਦਰਸ਼ਵਤ    ਮੂੰਗ ਕ ਤ  ਗਈ। 

ਿੂੰਗਾਮੇ ਤੋਂ ਬਾਅ , ਪ੍ ੜਤਾ  ੇ ਸਿਰੁ,ੇ ਸਾਲੇ ਅਤੇ ਇਿੱਕ ਿੋਰ  ੇ ਨਾਲ-ਨਾਲ ਿਦਿਆਪ੍ੁਰ ਚੌਕ   ੇ ਕਾੀਂਸਟੇਬਲ ਯਸ਼ਵੂੰਤ 

ਯਾ ਵ ਅਤ ੇਮਿੇਸ਼ ਉਪ੍ਾਦਿਆਏ ਦਵਰੁਿੱਿ ਐਫਆਈਆਰ  ਰਜ ਕ ਤ  ਗਈ। 
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Deshsewak 

NHRC takes cognisance of man’s suicide following torture by UP Police 

https://www.deshsewak.org/english/news/209707 

New Delhi, July 25 

The National Human Rights Commission (NHRC) has taken suo motu cognisance of the 

suicide of a man after alleged physical torture in police custody in Uttar Pradesh’s 

Farrukhabad. 

The police had called the victim to a police station following a complaint against him by 

his wife. The following night, the victim hanged himself with a saree in his room, leaving 

a message written on the pants he was wearing. 

Taking note of a press report, the apex human rights body said the contents of the news 

report, if true, raise a serious violation of the human rights of the victim. 

The NHRC issued a notice to the Uttar Pradesh Director General of Police and called for 

a detailed report on the matter within two weeks. 

According to the media report, carried on July 16, the victim reached the police station 

with his father for a compromise, but he was tortured and a bribe was demanded to settle 

the matter. 

Following the uproar, an FIR was registered against victim’s father-in-law, brother-in-law, 

and one other, along with constables Yashwant Yadav and Mahesh Upadhyay of the 

Hathiyapur outpost. 
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Press Trust of India 

NHRC notice to UP DGP over man `committing suicide’ after `police torture’ 

https://www.ptinews.com/story/national/nhrc-notice-to-up-dgp-over-man-committing-

suicide-after-police-torture-/2760109 

NEW DELHI: (Jul 25) The NHRC on Friday said it has issued a notice to the Uttar Pradesh 

Police chief over reports that a man committed suicide after alleged physical torture by 

police in Farrukhabad district earlier this month. 

The National Human Rights Commission (NHRC), in a statement, observed that the 

content of the news report, if true, raises a serious issue of violation of the human rights 

of the victim. 

The NHRC has taken "suo motu cognisance of a media report that a man committed 

suicide on 15th July, 2025, after alleged physical torture by the police in Farrukhabad 

district of Uttar Pradesh," it said. 
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The Statesman 

NHRC seeks report on death of sanitation workers in Odisha 

The Commission has set a deadline of 1 September for the submission of the report. 

https://www.thestatesman.com/india/nhrc-seeks-report-on-death-of-sanitation-workers-

in-odisha-1503462517.html 

SNS | BHUBANESWAR | July 25, 2025 8:03 pm 

The National Human Rights Commission on Friday directed the secretary of the Labour 

and Employment Department, and district magistrate of Angul to submit a report 

regarding the death of two workers while cleaning a septic tank in Odisha last year. 

The Commission has set a deadline of 1 September for the submission of the report. 

The matter pertains to the tragic deaths of two men, Raghu Hansda (28) and Medha Nag 

(31), both residents of Redham village in Mayurbhanj district, who died on 13 September 

2024 while cleaning a septic tank in Nuahata village under Banarpal police station, Angul 

district. The complaint was lodged by Mr. Akhand, Orissa High Court lawyer and a human 

rights activist. 

The complainant had cited the Supreme Court’s landmark judgment in Safai Karamchari 

Andolan vs Union of India (2014) which outlawed manual scavenging and mandated 

compensation of Rs. 10 lakh for each death occurring during such hazardous work. 

However, the District Magistrate of Angul, in his earlier report dated 3 December 2024, 

informed that the deceased were not manual scavengers but were engaged as masons 

for private house construction. It was further reported that their families had been given 

Rs. 10,000 from the Red Cross and Rs. 3,000 under the Harishchandra Sahayata Yojana 

as immediate assistance. 

After examining the report, the NHRC observed that the report is incomplete, as it makes 

no mention of any action taken under the Building and Other Construction Workers 

(BOCW) Welfare Board’s accidental death benefit scheme. The Commission reminded 

the authorities that the scheme provides financial assistance to registered construction 

workers in the event of both natural and accidental deaths. 

The NHRC has now asked both the Principal Secretary, Labour and Employment 

Department and the District Magistrate, Angul to submit a comprehensive report 

addressing this key aspect, including whether the deceased workers were registered with 

the Odisha Building and Other Construction Workers’ Welfare Board and whether their 

families have been provided or considered for any such benefits. 

 

 

STATESMAN, Online, 26.7.2025
Page No. 0, Size:(0)cms X (0)cms.

https://www.thestatesman.com/india/nhrc-seeks-report-on-death-of-sanitation-workers-in-odisha-1503462517.html
https://www.thestatesman.com/india/nhrc-seeks-report-on-death-of-sanitation-workers-in-odisha-1503462517.html


India Education Diary 

NHRC, India intervention ensures payment of Rs 50,000 as relief to a 5-year-old 

student subjected to inhuman treatment in a private school in Rewa, Madhya 

Pradesh 

https://indiaeducationdiary.in/nhrc-india-intervention-ensures-payment-of-rs-50000-as-

relief-to-a-5-year-old-student-subjected-to-inhuman-treatment-in-a-private-school-in-

rewa-madhya-pradesh/ 

By iednewsdesk | July 25, 2025 

On the recommendations of the National Human Rights Commission (NHRC), India in a 

case of inhuman treatment to a 5-year-old student in a private school by the teacher and 

staff in Rewa, the Government of Madhya Pradesh has paid Rs 50,000/- as relief to the 

victim. In response to the Commission’s notices followed by the conditional summons to 

the District Collector on the matter, it was informed that the services of an erring attendant 

have been terminated and the class teacher has been suspended for six months. 

The reports from the district authorities revealed that the class teacher sent the child to 

an attendant who forced him to wash his soiled clothes and put them on, resulting in his 

illness. An FIR was also registered under Section 238 BNS read with 75 JJ Act on the 

matter, which is under investigation. 

The Commission had registered the case on 23rd January, 2025 in this regard. Based on 

the material on record, the Commission observed that evidently the accused attendant 

and class teacher must have used force, causing the child mental and physical suffering 

along with humiliation before the entire class. 

Section 17 of the Right of Children to Free and Compulsory Education Act, 2009, prohibits 

any child from being subjected to physical punishment or mental harassment. 
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In Samachar 

NHRC के हस्तके्षप से मध्य प्रदेश के रीवा में एक निजी नवद्यालय में अमािवीय व्यवहार का नशकार 

हुए 5 वर्षीय छात्र को 50,000 रुपये की राहत रानश नदलाई गई 

https://insamachar.com/nhrcs-intervention-provided-relief-amount-of-rs-50000-to-a-5-

year-old-student-who-was-a-victim-of-inhuman-treatment-in-a-private-school-in-rewa-

madhya-pradesh/ 

Editor  Posted on 25 जुलाई 2025 

राष्ट्र ीय मानवाधिकार आयोग (एनएचआरसी) की अनुशंसा पर मध्यप्रदेश के रीवा धजले में एक धनजी धवद्यालय 

में धशक्षक और कममचाररयो ंद्वारा पांच वर्षीय छात्र के साथ धकए गए अमानवीय व्यवहार के मामले में राज्य 

सरकार ने पीध़ित को 50,000 रुपये की सहायता राधश प्रदान की है। आयोग द्वारा धजलािीश को नोधिस 

और शतामनुसार समन भेजे जाने के पश्चात यह सूधचत धकया गया धक दोर्षी अिेंडेंि की सेवा समाप्त कर दी 

गई है और कक्षा धशक्षक को छह माह के धलए धनलंधित कर धदया गया है। 

ध़िला अधिकाररयो ंसे प्राप्त ररपोिम में यह स्पष्ट् हुआ धक कक्षा धशक्षक ने िचे्च को एक अिेंडेंि के पास भेजा, 

धजसने उसे अपने गंदे कप़ेि खुद िोने और उन्हें ही दोिारा पहनने पर मजिूर धकया, धजससे िच्चा िीमार 

हो गया। इस मामले में भारतीय न्याय संधहता की िारा 238 और धकशोर न्याय अधिधनयम की िारा 75 के 

अंतगमत प्राथधमकी दजम की गई है, धजसकी जांच जारी है। 

आयोग ने इस संिंि में 23 जनवरी, 2025 को मामला दजम धकया था। ररकॉडम पर मौजूद सामग्री के आिार 

पर आयोग ने धिप्पणी की धक स्पष्ट् रूप से आरोपी अिेंडेंि और कक्षा धशक्षक ने िल का प्रयोग धकया होगा, 

धजससे िचे्च को पूरी कक्षा के सामने मानधसक और शारीररक पी़िा के साथ-साथ अपमान भी सहना प़ि ा। 

‘िच्चो ंको धनिः शुल्क और अधनवायम धशक्षा का अधिकार अधिधनयम, 2009’ की िारा 17 के अंतगमत धकसी भी 

िचे्च के साथ शारीररक दंड या मानधसक उत्पी़िन करने की मनाही है। 
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Aniban 

भोपाल ड्रग्स रैकेट ने मचाई खलबली, तस्करोों का राजनेताओों से गहरा कनेक्शन, काोंगे्रस ने शेयर 

ककए फोटोज 

https://www.agniban.com/bhopal-drug-racket-created-stir-smugglers-have-deep-

connection-politicians-congress-shared-photos/ 

July 25, 2025 

Ashish Meena 

भोपाल: मध्य प्रदेश की राजधानी भोपाल (Bhopal) में पकडे गए हाई-प्रोफाइल ड्र ग्स रैकेट (High-profile 

drugs racket) ने सनसनी मचा दी है. पुललस का दावा है लक पकडे गए दो आरोपीकॉलेज की लडलकयोों 

को बै्लकमेल करने और उनका जबरन धमम पररवर्मन कराने में भी शालमल थे. आरोलपयोों के पास से ड्र ग्स के 

अलावा एक लपस्तौल और लडलकयोों के आपलिजनक वीलड्यो भी बरामद लकए गए हैं. शालर्र आरोपी क्लब 

और पालटमयोों में लडलकयोों को नशे की लर् लगाकर उनका शोषण कररे् थे. 

भोपाल पुललस ने इसका पदामफाश कररे् हुए यासीन अहमद (25) और शाहवर अहमद (42) को 3 ग्राम से 

अलधक मेफेड्र ोन (MD) ड्रग्स के साथ लगरफ्तार लकया. क्राइम ब्ाोंच ने यासीन के पास से 1.05 ग्राम एमड्ी 

ड्र ग्स, एक लपस्तौल और एक मलहोंद्रा स्कॉलपमयो कार, जबलक शाहवर के पास से 2.052 ग्राम एमड्ी ड्र ग्स और 

एक मलहोंद्रा बीई-6 कार बरामद की. दोनोों पर नारकोलटक ड्र ग्स एों ड् साइकोटर ोलपक सब्सटेंस एक्ट, आर्म्म 

एक्ट और अन्य धाराओों के र्हर् मामला दजम लकया गया है. अब मध्य प्रदेश काोंगे्रस ने आरोप लगाया लक 

आरोलपयोों के कुछ बीजेपी नेर्ाओों से सोंबोंध हैं. 

मध्य प्रदेश काोंगे्रस अध्यक्ष जीरू् पटवारी और नेर्ा प्रलर्पक्ष उमोंग लसोंघार ने आरोप लगाया लक यासीन और 

शाहवर के कुछ भाजपा नेर्ाओों खासकर मोंत्री लवश्वास सारोंग से सोंबोंध हैं. सोशल मीलड्या पर आरोलपयोों की 

भाजपा नेर्ाओों के साथ र्स्वीरें  वायरल हैं. जीरू् पटवारी ने इसे भाजपा सरकार की नैलर्क और प्रशासलनक 

लवफलर्ा बर्ाया, जबलक लसोंघार ने पूछा लक क्या ड्र ग मालफयाओों को पाटी से सोंरक्षण लमल रहा है. 

वही ों, राष्ट्र ीय मानवालधकार आयोग के सदस्य लप्रयाोंक कानूनगो ने ‘X’ पर आरोलपयोों की पुललस अलधकाररयोों 

के साथ र्स्वीरें  साझा कररे् हुए दावा लकया लक लडलकयोों को पालटमयोों में नशे की लर् लगाकर उनका 

बलात्कार, बै्लकमेललोंग और इस्लाम में धमाांर्रण का दबाव बनाकर सेक्स से्लव बनाया जा रहा था. उन्ोोंने 

पुललस जाोंच को अपयामप्त बर्ारे् हुए अपरालधयोों के सोंरक्षकोों पर कारमवाई की माोंग की. 

BJP प्रवक्ता पोंकज चरु्वेदी ने इन आरोपोों को लनराधार और झठूा बर्ाया. उन्ोोंने कहा लक मध्य प्रदेश की 

भाजपा सरकार ने कारमवाई की है और अपरालधयोों का कोई धमम, जालर् या राजनीलर्क दल नही ों होर्ा. उन्ोोंने 

यह भी कहा लक सोशल मीलड्या के दौर में कोई भी लकसी के साथ र्स्वीर खखोंचवा सकर्ा है. पुललस ने जाोंच 

का दायरा बढा लदया है और अन्य सोंलदग्ोों की र्लाश जारी है. 

पुललस ररमाोंड् में यासीन के मोबाइल से 20 से अलधक लडलकयोों के अश्लील वीलड्यो, धमकी भरी चैट और 

शारीररक शोषण के वीलड्यो लमले, लजसमें 100 से ज्यादा हलथयारोों की र्स्वीरें  और धमकाने वाले वीलड्यो भी 
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शालमल हैं. पुललस का दावा है लक दोनोों कॉलेज की लडलकयोों को नशे की लर् लगाकर उनका यौन शोषण 

और बै्लकमेललोंग करने में शालमल थे. 

आरोलपयोों ने कबूला लक वे क्लब और लजम जाने वाली लडलकयोों को वेट लॉस और लड्पे्रशन दूर करने के नाम 

पर ड्र ग्स देकर उनकी लर् लगारे् थे, लफर उन्ें लगरोह में शालमल कर शोषण कररे् थे. पुललस वीलड्यो में 

लदख रही लडलकयोों की लशनाख्त कर रही है. यह रैकेट भोपाल के क्लब, बार और रेस्टोरें ट्स में फैला था, 

जहाों यासीन, जो एक ड्ीजे और पाटी आयोजक था, एमड्ी ड्र ग्स, कोकीन और चरस की सप्लाई करर्ा था. 

वह 2 अगस्त को एक बडी पाटी आयोलजर् करने वाला था, लजसका पोस्टर सोशल मीलड्या पर वायरल हुआ. 

हाई-प्रोफाइल युवलर्योों को मुफ्त ड्र ग्स देकर लर् लगाई जार्ी थी, लफर उन्ें हनी टर ैप में फों साया जार्ा था. 

बर्ा दें  लक लपछले हफे्त क्राइम ब्ाोंच ने सैफुद्दीन और आशु उफम  शाहरुख को 15.14 ग्राम एमड्ी ड्र ग्स, एक 

सू्कटर और मोबाइल के साथ लगरफ्तार लकया था. उनकी पूछर्ाछ के आधार पर यासीन और शाहवर पकडे 

गए. यासीन और शाहवर भोपाल के बडे मछली कारोबारी शरीफ अहमद के पररवार से हैं. शाहवर अहमद 

कारोबारी शरीफ का बेटा है जबलक यासीन पोर्ा है. बर्ा दें  लक शरीफ अहमद के एक और बेटे शाररक 

अहमद उफम  शाररक मछली का नाम भोपाल रेप और बै्लकमेललोंग काोंड् में सामने आ चुका है. 
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Jagran 

Man Arrested With Banned Drug Paraded By Police On Street Named After His 

Father In Bhopal 

In a bizarre incident, Madhya Pradesh Police took out a procession of accused held in a 

drug case on street named after his father in Bhopal on Friday. 

https://www.thedailyjagran.com/india/man-arrested-with-banned-drug-paraded-by-

police-on-street-named-after-his-father-in-bhopal-10255483 

By Raju Kumar 

Sat, 26 Jul 2025 07:53 AM (IST) 

Source:JND 

A dramatic incident happened in Madhya Pradesh's Bhopal on Friday in which police took 

out a procession of an accused, Shawar Ahmed, recently arrested with MDMA drug, on 

a street which was named after his father, 'Sharif Bhai Lane'. 

Additional Deputy Commissioner of Police (Crime Branch) Shailendra Singh Chauhan 

said Shawar Ahmed and his nephew Yasin Ahmed were arrested with the MDMA drug 

recently. The duo were arrested under the 'Nashe Se Doori Hai Zaroori' campaign. 

"We took the accused Shawar Ahmed to his residence in the city in connection with the 

investigation. While Yasin Ahmed has been taken to Rajasthan in connection with the 

probe," Chauhan said. 

Bhopal Commissioner of Police (CP), Harinarayan Chari Mishra said police are taking 

serious action against drugs these days and recently cops arrested two accused (Yasin 

Ahmed and Shawar Ahmed) with MDMA drugs. 

"While interrogating these accused, some other names have also come to light. Some 

objectionable videos were also recovered from the accused's phone and the interrogation 

is underway. The police will probe the matter further to reach the roots of the case," he 

added. 

The officer further stated that if any victim related to those videos comes to the police or 

files a complaint, then the police will take action. 

Girls Were Being Targeted For Conversion: Activist 

Meanwhile, a member of the National Human Rights Commission, Priyank Kanoongo, 

claimed that the arrested accused is linked with the rape and blackmailing case of college 

girls as objectionable videos recovered from his phone. 

"On July 1, we gave our primary findings to the MP government regarding a case (rape 

and blackmailing) related to a private college. The case was that girls in the college were 

threatened with ragging. Then their trust was earned through saving them, they were 
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befriended, asked to attend parties and then they were drugged, raped, videotaped and 

blackmailed. After that they were raped multiple times. A group behind it was working to 

convert the religion of these girls through blackmailing them." 

The NHRC member added that he previously said the police had not reached the 

perpetrators yet. He repeats the same that the kingpins are still not arrested in the case. 

Priyank Kanoongo made a sensational claim that several top officials of the Bhopal police 

were connected with the gang of the accused. 

(With ANI inputs) 
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इंदौर से राष्ट्र पति और अंिरराष्ट्र ीय मंच िक पहंची तिकायि: `एतििनल िीसीपी आलोक िमाा’ पर 

गंभीर आरोप, पत्रकार से पूछा था `िुम्हारी औकाि क्या है ?’ तिकायि में बालाघाट पोस्टंग में भी 

जांच की बाि 

https://lalluram.com/indore-additional-dcp-alok-sharma-complaint-reaches-president-

and-international-human-rights-commission/ 

sazaan 25 Jul 2025, 01:29 PM 

मध्यप्रदेश  

हेमंत शममा, इंदौर। मध्य प्रदेश की इंदौर पुलिस में चि रहे भ्रष्टमचमर, पक्षपमत और अममनवीय व्यवहमर की 

ग ंज अब लदल्ली से िेकर बैंकॉक तक पहंच चुकी है। जोन-1 के एलिशनि िीसीपी आिोक शममा के खििमफ 

भमरत की महममलहम रमष्टर पलत और अंतररमष्टर ीय ममनवमलिकमर आयोग (बैंकॉक) को सीिी लशकमयत भेजी गई 

है। लशकमयतकतमा ने ठोस सब तो ंके समथ पुलिस महकमे की कमयाप्रणमिी पर सवमि िडे लकए हैं। उनकम 

आरोप है लक इंदौर में भ्रष्ट अफसरशमही की गठजोड के चिते लनदोषो ंको न्यमय नही ं लमि रहम और जो 

सवमि प छ रहम है उसे िुिेआम िमकमयम जम रहम है। 

जघन्य हत्यम, 40 ट टी हलियमं – िेलकन अफसरो ंको फका  नही ंपडम! 

समममलजक कमयाकतमा सुरेंद्र लसंह पवमर पवमर ने एलिशनि िीसीपी आिोक शममा के खििमफ रमष्टर पलत और 

अंतररमष्टर ीय ममनवमलिकमर आयोग को लशकमयत भेजी गई है। लशकमयत में सबसे गंभीर मममिम आजमद नगर 

थमनम के्षत्र कम है। जहमं एक लनदोष युवक उमेंद्र बघेि की हत्यम कर दी गई। आरोप है लक एक कंस्ट्रक्शन 

कंपनी के पररसर में तैनमत वेतनभोगी कमाचमररयो ंने उस पर चोरी कम झ ठम आरोप िगमकर इतनी बेरहमी 

से पीटम लक उसकी 40 हलियमं ट ट गईं और उसकी मौत हो गई और कंपनी को प री तरह बेदमग छोड लदयम। 

लसफा  पमंच स्थमनीय िोगो ंपर केस दजा कर िमनमप लता कर दी। क्यम कंपनी ने इन पमंच कमाचमररयो ंकम थमने 

में कोई वेररलफकेशन करमयम थम ? क्यम कंपनी की जवमबदेही तय नही ंहोनी चमलहए ? 

रमष्टर पलत और अंतररमष्टर ीय ममनवमलिकमर मंच से की आिोक शममा को पद से हटमने की ममंग 

इस प रे मममिे की लशकमयत रमष्टर पलत महोदयम, रमष्टर ीय ममनवमलिकमर आयोग और अंतररमष्टर ीय ममनवमलिकमर 

आयोग बैंकॉक तक भेजी है। लशकमयतकतमा सुरेंद्र लसंह ने ममंग की है लक अलतररक्त िीसीपी आिोक शममा 

को पद से हटमकर उनके प रम कमयाकमि, लवशेषकर बमिमघमट लजिे की पोखसं्ट्ग की भी लनष्पक्ष जमंच की 

जमए। 

बुजुगा मलहिम से मकमन छीनने की कोलशश, FIR में आरोपी कम नमम तक नही ं

लशकमयत में एक और मममिम उले्लखित है, जोन 1 के्षत्र की एक बुजुगा मलहिम सरलसज लिवेदी के 1990 में 

िरीदे गए मकमन पर कबे्ज की कोलशश की गई। मकमन को तोडकर कब्जम करने की िमकी दी गई, 

एफआईआर भी हई िेलकन मुख्य आरोपी कम नमम “अज्ञमत” लिि लदयम गयम। पीलडत पररवमर आज भी मकमन 

की मरम्मत नही ंकर पम रहम और आरोपी िुिेआम घ म रहम है। 
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क्यम इंदौर में अब अफसरशमही ‘न्यमय’ तय करेगी ? 

िीजीपी कैिमश मकवमनम िुद 29 ज न 2025 को इंदौर दौरे पर आए थे और उन्ोनें अफसरो ंको हर 

लशकमयतकतमा की सुनवमई के लनदेश लदए थे। िेलकन जोन-1 के आिोक शममा जैसे अफसर इन आदेशो ंकी 

िखियमं उडम रहे हैं। इस प रे प्रकरण ने इंदौर की पुलिस व्यवस्थम पर गहरम सवमि िडम कर लदयम है, क्यम 

इंदौर में गरीब, पीलडत और पत्रकमरो ंको न्यमय ममंगने की भी इजमजत नही ंरही ? क्यम अफसरशमही की ये 

बेिगमम ममनलसकतम िोकतंत्र को शमासमर नही ंकर रही ? 
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मानवता को शममशार कर देने वाली घटना पर NHRC सख्त, मामले की जाांच करेगी आयोग की टीम 
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कर्नाटक (दक्षिण कन्नड़) दक्षिण कन्नड़ क्षिले के धर्ास्थल से एक क्षदल को दहलन देरे् वनली खबर सनर्रे् आई 

है। र्ीक्षियन ररपोर्ट के अरु्सनर धर्ास्थल पर कनर् कररे् वनले एक पूवा सफनई कर्ाचनरी रे् 11िुलनई को 

भनरतीय सुरिन र्नगररक संक्षहतन (बीएर्एसएस) की धनरन 183 के तहत बेल्नंगी के एक अदनलत र्ें हनथ र्ें 

एक र्नर्व कंकनल लेकर उपस्स्थत हुआ और गवनही दी िो की पुरे घटर्न को लेकर सोचरे् पर र्िबूर कर 

देगी दरसल सफनई कर्ी द्वनरन बतनयन गयन की 16 वर्षों को अवक्षध र्ें अर्क्षगर्त र्क्षहलनओ ंऔर बच्ो ंपर 

कू्ररतनपूवाक हर्लन क्षकयन गयन,उर्की हत्यन क्षकयन गयन और उन्हें सनरू्क्षहक कब्ो ंर्ें दफर्नयन गयन, और एक 

सफनई कर्ाचनरी होरे् के र्नते, उसे यह कररे् के क्षलए र्िबूर क्षकयन गयन। 

िर की विह से सनध रखी थी चुप्पी 

घटर्न की िनर्कनरी देते हुए सफनई कर्ाचनरी रे् कहन क्षक उसे लंबे सर्य से पररणनर्ो ंके िर से क्षिकनयत 

दिा करनरे् से िर लग रहन थन। दिको ंसे से पीक्षड़तो ंकी कोई सुर्वनई र्ही ंहुई है, वे र् केवल न्यनय की , 

बस्ि स्वीकृक्षत की भी प्रक्षतिन कर रहे है। 

घटर्न की क्षिकनयत र्नर्वनक्षधकनर सी िबू्ल ए रे् आयोग र्ें भेिकर क्षर्ष्पि िनंच करनरे् की र्नंग की थी। 

क्षिस पर आयोग रे् सख्त एक्शर् लेते हुए आयोग की टीर् से िनंच करनरे् कन सख्त क्षर्देि क्षदयन है। 

आयोग रे् क्षदयन िनाँच कन आदेि, दो सप्तनह र्ें र्नंगी ररपोटा 

आयोग रे् इस च कंनरे् वनली खबर की सनवधनर्ी पूवाक िनंच की है, आयोग रे् कहन है क्षक घटर्न यक्षद सत्य है 

तो र्नर्वनक्षधकनरो ंके उलं्लघर् कन गंभीर रु्द्दन है। आयोग रे् क्षदल दहलन देरे् वनली घटर्न कन संज्ञनर् लेते हुए 

आयोग के िनंच प्रभनग को क्षर्देि क्षदयन क्षक वह एक वररष्ठ पुक्षलस अधीिकिी और दो पुक्षलस उपनधीिक 

(क्षिर्र्ें एक र्क्षहलन होगी) की टीर् गक्षित कर घटर्न स्थल कन द रन करे, और र् के पर िनंच करे एवं स्थनर्ीय 

पुक्षलस से िनर्कनरी प्रनप्त करते हुए दो सप्तनह के भीतर ररपोटा प्रसु्तत करे।। 
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